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30 ,ORRER DT, 1605-2002, ’

N ORDERS OF THE TRIBUNAL )
|

Relying en certain decisicns/obsérvations
of different Benches of this T:ibun§l,rendexeﬂ

in different Original Applicationéé?&he Applicant
filed this Original Applicatiom ggg;ming"ration
mon ey allowances, Today, Learned gznior Standing
Counsel Mr.Anup Kumar 3ose, haS placed certain

documents to show that Hon'ble Apex Ceurt of

[ B!
India has over-ruled the ?ecisions/oosexvations

of this Tripbunal (as rendered Dby di fferent Benches)
and on the face of these materials placed on
records by Leamed sscC,I have’foundethat there
are no case¢ for the Applicant te get any reiief.
In the said premises, the present Original
Application is dismissed.NO costs,

(MANORANJAN MOHANTY)
MEMB ER (JUDICIAL)b/bs /o2




